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ABOUT TNNLU

TNNLU is located in Srirangam Taluk of the Tiruchirappalli Corporation, formerly
known as Trichinopoly. This institution of learning was established by the Government
of Tamil Nadu by an Act of State Legislature (Act No. 9 of 2012) to provide quality legal
education. TNNLU is the brainchild of the former Hon'ble Chief Minister
Dr.J.Jayalalithaa who laid its foundation stone on 13" February 2012. TNNLU’s Vision
is to impart quality legal education nurtured within a robust culture of interdisciplinary
research and teaching in an equitable, respectful and supportive environment
producing legal practitioners and scholars who will be committed to justice, social
transformation and national development. Its mission is to achieve global recognition
as an institution of eminence and excellence in all spheres of legal education, rooted in
an interdisciplinary approach to the study of law, such that the graduates of TNNLU will

be independent, critical thinkers and socially responsible human beings

TNNLU commenced its functioning from the academic year 2013-2014. TNNLU
offers two five years integrated Under Graduate Programmes, B.A.LLB. (Hons.) &
B.Com. LL.B. (Hons.) and three one-year LL.M. Programmes: - Corporate and
Securities Laws, Intellectual Property Laws and Natural Resources Laws. TNNLU aims
to develop among the students and faculty a sense of responsibility to the society
through an interdisciplinary approach to the study of law. TNNLU is a fully residential
campus with separate hostels for men and women. TNNLU library has an updated Web
OPAC system, Remote Access facility, and air-conditioned discussion rooms.

The University Grants Commission has included TNNLU in the approved list of
Universities. The Bar Council of India has granted recognition to TNNLU as a Center
for Legal Education. TNNLU is a member of Shastri Indo-Canadian Institute, Institute
of Company Secretaries of India, Association of Commonwealth Universities, Asian
Law Institute and Indian Academy of Social Sciences (permanent member). TNNLU is

also an empanelled institution with the Competition Commission of India.



ABOUT IALE

The Indian Association of Law and Economics Association (IALE) was formed at the
International Conference on Law and Economics, 3-4 September, 2016 at IIT, Kanpur.
In the said conference, IALE was conceptualized by the Consortium of Indian Institute
of Technology Kanpur, Gujarat National Law University, Gandhinagar and Indian
Institute of Management, Ahmadabad.

The Association works on socio-economic-legal and technological challenges relevant
at the National and International levels through research initiatives and policy research

through conferences, seminars and workshops.

The Objectives of the IALE are following:

1. To provide a common forum for scholars, professionals for research,
publications, exchange of knowledge information in the field of Law and
Economics;

2. To promote the interdisciplinary field of Law and Economics in India and abroad;

3. To advise and educate the general public about the fields of Law and
Economics;

4. To organize conferences, training program and workshops in different parts of
the country for the advancement of knowledge in the field of Law and
Economics;

5. To publish journal or periodicals in the field of Law and Economics;

6. To associate or to form joint projects with any other institutions, universities,
NGOs or other organizations in India and abroad for promotion of research

knowledge in the fields of law and economics.



ABOUT THE PREVIOUS CONFERENCES

Law and Economics - the field of economic analysis of law or the microeconomic
analysis of efficiency in particular has arguably emerged as one of the influential
theories of jurisprudence since the 1960's. The discipline has been steadily making
inroads into India as scholars and policy-makers note how comparative law lends itself
to comparative economic analysis of law. While the language and reasoning of
economic analysis started appearing in the Indian courts only recently, the discipline
can provide relevant and deeper insights to a number of contemporary Indian legal
ISsues.

The past six conferences attracted several leading international and national experts
and academicians in the field of law and economics. Many lawmakers, bureaucrats and
senior officials representing relevant regulatory and statutory bodies, and professionals
and firms working in the area also attended the conference. In line with the consortium's
commitment to academic outreach in the student community, many undergraduate and
postgraduate students from several universities in the country also participated

enthusiastically in the past conferences.

7" INTERNATIONAL CONFERENCE ON LAW & ECONOMICS

CALL FOR PAPERS
The Seventh International Conference on Law and Economics, jointly organized by The
Tamil Nadu National Law University, Tiruchirappalli & Indian Association of Law and

Economics will be held on November 25 — 28, 2021, virtually.

The ICLE 2021 invites contributions in all areas of Law and Economics in the form of:
(a) full length scholarly papers documenting original and substantial research work

(b) The original conceptual ideas of exceptional academic quality in form of Essay.



The area of interest are broadly sketch out as follows:

Theme 1

Theme 2

Theme 3

Theme 4

Theme 5

Theme 6

Theories and
Evidence of Law

and Economics

Law and
Economics of
Private-Laws
Law and
Economics of

Public Laws

Law and Finance

Regulation and

Business Law

Economics of

Legal Procedure

Micro Economics, Macro Economics, Institutional
Economics, Public policy, Behavioural Law and
Economics, Experimental Economics, Welfare
Economics

Contracts and Standard form of Contracts, Tort
Law and Product Liability, Forensic Law, Criminal
Law, Civil Law, Common Law

Constitutional Law, Rigid vs Flexible,
Constitutional Erosion, Economics of
Constitutionalism, Administrative Law, Election
Law

Financial reforms in India, Financial inclusion,
Reserve Bank of India and monetary policy,
Stock Exchange Regulations and Trading,
Bankruptcy including Sovereign Bankruptcy, Tax
Laws- Tax Reforms, Tax Evasion etc, Black
Money, Basel and Financial Stability Board
norms, WTO and the Financial Services
Competition Law and Policy, Consumer Law and
Policy,

Corporate Law and  Corporate

Governance, Securities Laws, Regulated
Industries, Real Estate, Infrastructure, Energy
sector, etc.,

Legal Systems, Legislative Process- Government

budgeting and Policy Making, Litigation
Processes, Civil and Criminal Remedies,
Alternative  Dispute  resolution,  Sectoral

Regulators and Conflict, Judicial Decision Making



Theme 7  Big data, Cyber Crimes, Business and Cyber, Machine
Technology and Al Learning, Data and Privacy
Theme 8 Gender Legal Frameworks and Women’s Empowerment
Dimensions of Law in organised and unorganised sectors, Gender
and Economics dimensions of Globalisation and Sustainable
Development, Socio-Economic Costs of Gender
Inequality, Domestic Violence, Sexual
Harassment etc.
Theme 9 The Cultural The Cultural Dimensions of Development, Impact
Dimensions of Law of Cultural roots on Economic Performance, The
and Economics Culture of Capital, The Culture of Sustenance,

Law and Economics of Caste and Religion

Theme 10 Law and Efficiency vs Equality, Socio-Economic Rules and
Economics of Norms, Beyond Welfarism, Economics of Ageing
Justice and
Equality

Theme 11 Law and Legal Origins and Economic Consequences,
Economics: Legal Sources Education and Methodology,
History, Legal Traditions Transplantations and Mutations,

Institutions, Public The Historical Process of Institutional Dynamics,

Policies History of National/International Institutions and
Unification/Pluralism of Law

Theme 12 Other Substantive  Labour-Migration and Labour Codes etc, Energy,

Areas of Law and Environment, Health and Safety, International

Economics Trade, Family and Personal, Refugees and

Immigration, Human Rights, Agriculture and

Allied sectors, Education

The above themes are only indicative. We invite papers from other allied areas of Law

and Economics as well.



Notifications of acceptance

We will review the papers as per the following guidelines:
1. Papers will be reviewed independently by at least two reviewers, allotted on a
random basis;
2. The review will be based on scientific rigour of the paper, originality of research,
and its relevance to the conference themes;
Notifications of acceptance will be sent out by 10" October, 2021 on the basis of the

review.

Reqistration Fee:

Types of Presenter

(a) Indian Students/Research scholars: 1000 (INR)
(b) Teachers: 1500 (INR)

(c) Indian Industry Professionals: 2000 (INR)

(d) Students (Foreign Nationals):50 (USD) Scan QR code to pay
(e) Teachers & Professionals (Foreign Nationals): 80 (USD)

Conference participants
Indian participants: 500 (INR)
Foreign participants: 30 (USD)

Bank details

Name of the Account Holder: REGISTRAR-ICLE-2021
A/C No.: 30030110033821

Bank & Branch: UCO Bank, TNNLS Branch

MICR: 620028012

IFSC Code: UCBA0O003003

Swift Code: UCBAINBB342



Best Paper Award:

The details of best paper awards are as follows:
(a) Best Paper Rs. 10,000

(b) 2" Best Rs. 5,000

(c) 3 Best. Rs. 2,500

Important Dates:

Full papers submission: 20" August, 2021
Notifications of acceptance: 10" October, 2021
Authors’ registration: 18t October, 2021
Conference Dates: 251 -28™" November, 2021

GUIDELINES FOR RESEARCH PAPERS

a.

b
C.
d

Length of full paper: Not more than 6,000 words (excluding footnotes and title)

. Font: Times New Roman

Font Size: 12 (Line spacing 1.5 and alignment “justify”)

. Foot notes: must be in Font “Times New Roman”, font size 10, line spacing. All

submissions must follow the “The Bluebook: A Uniform System of Citation (20th
Edition)”

Abstracts shall not exceed 500 words.

Policy papers are eligible if they deal with very important and timely issues.
Submissions must be original and not yet published.

You can submit no more than 2 papers. No person may present more than once
during the conference. If you have two papers accepted, you may present one,
but if the paper is co-authored, your co-author could present the second paper.
Authors of accepted papers will have to confirm their attendance by registering
to the conference. Papers by authors who are not able to register will be
excluded from the program. We do this to minimize the number of empty slots

at the conference.



SUBMISSIONS AND CONTACT
Kindly submit your papers on following mail ID: Kindly submit your full papers on

following mail ID by mentioning the theme number:

icleorganizingcommittee@tnnlu.ac.in

For any further information/clarification, please write to:
Dr.K.Thomas Felix, CONVENER,

Assistant Professor (Economics),

Tamil Nadu National Law University, Tiruchirappalli,

E-mail: thomasfelix@tnnlu.ac.in



mailto:thomasfelix@tnnlu.ac.in

Prof. (Dr.) V.S. Elizabeth, Vice-Chancellor, TNNLU.

Prof. (Dr.) Ranita R Nagar, Professor of Economics, GNLU.
Prof. (Dr.) Ram Singh, Professor of Economics, Delhi School of Economics,
University of Delhi.

Prof. (Dr.) Panta Murali Prasad, Professor of Economics, IIT, Kanpur.

Dr. Hitesh Thakkar, Assistant Professor of Economics, GNLU.

Ms. Sayali Ganu, Visiting faculty for Law and Economics at GIPE, Pune.
Mr. Sunny Bhushan, Phd Scholar in Law and Economics, IIT Kanpur.
Dr. K. Thomas Felix, Assistant Professor (Economics), TNNLU.

Dr. P. Kumaresan, Assistant Professor (Commerce), TNNLU.

Mr. S. Mohammed Azaad, Assistant Professor (Law), TNNLU.

Mr. Nideesh Kumar T.V., Assistant Professor (Law), TNNLU.

Ms. K. Shanthi Samandha, Assistant Professor (Law), TNNLU.

Mr. P. Senthil Kumar
Mr. L. John Peter

Aishwarya Mathanan Nivedidha
Aseem Aggarwal Rajeta Shuklaa
Manoj Arvind Vagisha Tiwari

Mohamed Adnan Sami Vaigai Ratna AV




